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[Mr. Chairman] select one of them for a 
statement by the concerned Minister at the 
sitting of the House on the following day. The 
Member and the Minister concerned will be 
informed about the admission of the notice. 
The rest of the notices shall be treated as 
disallowed. Any Member whose notice so 
stands disallowed will, however, have the 
right to revive his notice for a subsequent day 
by giving a fresh notice, and such notice will 
be reconsidered by me along with other 
notices received for that day. This will enable 
me sometimes to admit a notice which I could 
not admit on an earlier day because I gave 
priority to some other notice on that earlier 
day. 

This does not necessarily mean that there 
will be a Calling Attention Notice every day, 
because admission of notice will be entirely 
subject to the rules and subject to my 
judgment that the matter sought to be raised 
calls for an urgent statement from the 
Minister. It may be that in a special case I 
may admit a notice received on a particular 
day for the same day if I am satisfied that the 
matter is one of such importance and urgency 
that an immediate statement from the 
Minister is called for. 

I propose to adopt this procedure as an 
experiment to begin with and shall watch 
how it works. 

MR. CHAIRMAN : That I shall con sider. 
SHRI A. D. MANI (Madhya Pradesh): Sir, on 

a humble point of clarification .  .. 
MR.   CHAIRMAN   :   No   clarification 

here.   You can discuss it with me later. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC   IMPORTANCE 

REPORTED POLICE FIRING IN BALUA AND 
ALLEGED   POLICE   ATROCITIES   IN   GONDA 

AND CHHATA 

 
 
 

MR. CHAIRMAN : I have stated my view. 
You can discuss it with me. There is no 
question of ruling. It is a question of trial and 
error so far as I am concerned. Therefore, you 
can discuss it with me and I shall certainly hear 
you. 

HRI A. P. CHATTERJEE (West Bengal) : 
Sir, I respectfully accept your ruling, but I only 
request you to consider this point whether, 
when there are two Calling Attention Notices 
of urgent importance, the other one can be 
taken up t 5 O'clock the same day. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, I have 
ascertained the facts regarding the police firing 
in Ballia and the alleged police atrocities in 
Gonda and Chhata in Mathura District. 

According to information furnished by the 
State Government, a customary Maha-biri 
Jhanda procession was taken out at about a 
p.m. on August 8, ig68. Adequate police and 
magisterial arrangements had been made to 
ensure maintenance of law and order. When the 
procession reached the Bishunipur mosque, the 
processionists grew violent and resorted to 
indiscriminate brickbatting at the police and the 
magistrates on duty. The Sub-Divisional 
Magistrate, the Deputy Superintendent of 
Police and a number of policemen received 
injuries. After repeated warnings and a lathi 
charge and proved ineffective, the Sub-
Divisional Magistrate ordered firing after 
giving a warning 
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. f the assembly which had been declarec 
•llegal. Three rounds were fired. The District 
Magistrate has been asked to hold an enquiry 
into the police firing. Thret persons were 
injured, of whom one succumbed   to his 
injuries at about midnight. 

On July   ii,   1968,   Shri  Ram   Sewak 
Yadav, M.P. met the District Magistrate, 
Gonda, along   with some S.S.P, workers and 
complained that the police had committed   
atrocities   in   village   Hathiagarh. It   was  
alleged  that  the  police  had  misbehaved  with   
womenfolk  in   the  village, stripped  them  and  
paraded them   up  to the police station.   It was 
also alleged that the police had looted  the    
properties of almost   all   the   residents   of  the   
village. According to the report of the State Go-
vernment,  the  alleged  incidents  were  in 
connection with  the action  taken  by the police 
on May 30, 1968, to rescue a Forest Guard   
who   was  reported   to   have   been surrounded 
by 20 persons of village Hathiagarh and two 
other villages.    Two police constables are 
reported to  have been assaulted  by persons 
from  whom  enquiries were being made.    Two 
muskets and 20 cartridges   were   snatched   
away   and      a constable   was   detained   by   
the   accused persons.    The Station Officer 
reached the spot, recovered the constable and 
the two muskets from the custody of the 
accused persons.    Six persons were taken into 
cus-tc  ! • i 1 connection with this incident and a  
rise  was register,  1.     According  to in-
formation furnished  by the State Government,   
no   incidents   of   dishonouring   of women are 
reported to have taken place and no villager had 
made any complaint in  this regard  in  the  
course of enquiries made.     The  State  
Government  have reported that the 
Superintendent of Police, Mathura    was    
informed   on    August    1, 1968 that the police 
were alleged to have beaten  up some  children  
and  women  in Chhata as a result of which one 
girl had died  and two women had been 
seriously injured.      The   Sub-Divisional   
Magistrate was   immediately  deputed   to  
proceed   to the town.    He reached the place at 
about 12 noon the same day and found that two 
women and a girl were lying on cots surrounded 
by a number of women.    After a great deal of 
persuasion it was arranged to send the three 
persons to the hospital at about 2 30 p.m.    At 
about 3 p.m. a complaint was filed  at the police 
station by   Shri   Lakhi   Singh   regarding  this   
incident.    He also demanded that the Station   
Officer   and   the   Second   Officer   at the 
Chhata Police Station should be transferred and 
proceeded on a fast with effect 

from August 11, 1968. Five persons have 
started a counter-fast from August 13, 1968 in 
protest against the fast of Shri Lakhi Singh. A 
magisterial enquiry into this incident has been 
ordered by the District Magistrate. The 
situation in the town is   peaceful. 

MR.  CHAIRMAN   :  Mr.   Pande. 

 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
On a point of procedure I would like to kndw 
whether the hon Minister has made the 
statement suo molu as far as parts (ii) and (iii) 
of the Calling Attention Notice are concerned. 
Mr. Tarkeshwar Pande has read out only tbe 
first part of the Calling Attention Notice. What 
about tbe other two ? 

MR. CHAIRMAN : There are other 
Members also. 

 

MR. CHAIRMAN : I can assure you that 
you will be called about it to ask about Gonda. 
There is no question about that.   You can 
leave it to me. 
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SHRI M.  P.  BHARGAVA   :   May I 
know from the hon. Minister what was the 
reason of beating up the three people in 
Chhata, two women and one girl? 

MR. CHAIRMAN : You can ask ques tions 
about Ballia, Gonda and all thai when your 
turn conies. 
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SHRI CHANDRA SEKHAR (Uttar 
Pradesh) : On a point of order, Mr. Chairman. 
I want to raise a point of procedure. Here if 
all the three matters are discussed together, it 
will be very difficult, because some hon. 
Members, as Mr. Rajnarain said, may be 
interested in Bal-lia and they may be having 
more information about Ballia, others may be 
interested in Chhata or Gonda. So, Mr. 
Chairman, I request you for your consi-
deration that hon. Members who want to ask 
questions about Ballia should be allowed 
first. Then only the question of Gonda and 
Chhata should be taken up. Otherwise 
everything will be mixed up in the reply and 
also in the proceedings. 

MR. CHARIMAN : I am going to give 
that opportunity to everyone to raise points 
about Ballia, Gonda and Chhata. There is no 
question about that. 

 

SHRI A. P. CHATTERJEE (West Bengal) 
:Mr. Chairman, Sir, as far as the Ballia firing 
is concerned, that is absolutely on a different 
footing and level than the police atrocities in 
Gonda and Chhata. Therefore these two 
points should not be combined because, for 
instance, I myself would perhaps support the 
police firing in Ballia but not the police 
atrocities in Gonda and Chhata. So, these two 
things wiH have to be taken up separately. 

SHRI AKBAR ALI KHAN (Andhra 
'Pradesh) : Sir, this matter was raised and the 
Calling Attention Notice was given 
separately but some hon. Members raised the 
question about these two things, and it was 
directed by the Chair that in regard to all 
these matters the Home Minister should 
make a statement. I think, Sir, it will help a 
clear understanding of the situation to 
confine to Ballia for those who are interested 
in that; then the other things can be taken up. 

MR. CHAIRMAN : All right, I agree. 
Who would like to ask for Ballia ? 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : On a point of information, Sir, 
does it mean that the hon. Members whose 
names have been mentioned here will be 
allowed three chances, one for each matter?   
Does it mean that? 

MR. CHAIRMAN : Yes, but you will try to 
be as brief as possible. 

SHRI CHANDRA SHEKHAR : Mr-
Chairman, Sir, may I know from the hon. 
Minister whether he has received any report 
from the Government of Uttar Pradesh or the 
Rajyapal there that all the political parties of 
Ballia had submitted a memorandum to the 
Governor and that they had demanded a 
judicial enquiry. I have got a copy of that 
memorandum which has been sent to me by the 
S.S.P, leader Jagannath Shastri who was 
present there at the time of the incident. Certain 
communal elements wanted to give this a 
colour if communal conflict when there was no 
communal tension at all. If it was all due to the 
inefficiency of the administration there, I want 
to know whether the hon. Minister has any 
information that though the PAC was present 
there is a large number—as indeed they have 
been saying that there was a tension prevailing 
in the city—why did they not arrange for tear 
gas or other precautionary measures. There was 
no arrangemens for tear gas if it was true that 
tension was there. In the first information 
report they sent, it was mentioned that because 
namaz was going on in the mosque there was 
every likelihood of tension being created. 
Evening namaz, if I know correctly, begins at 
6"35 or at 6'37 and lasts only five minutes. 
Then why was the firing resorted to after 7 p.m. 
? There was no Hindu-Muslim tension in the 
city. There was no tension in any locality of the 
city and this firing which was resorted to 
because of the highhandedness of certain 
officials present here, was uncalled for. The 
other point Mr. Chairman, Sir, which I want to 
bring to the notice of the Government is that 
not only this, but leaders of the S.S.P., the 
Communist Party and the Congress who went 
there just after the incident tried to help the 
injured people; but those people were accused 
of inciting communalism by the officials and 
certain communal elements. There has been a 
peculiar phenomenon operating in the Ballia 
city that the communalists and the authorities 
have joined together while all other secular 
elements and all other political elements are of 
the opinion that this has been an 
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[Shri Chandra Shekhar] uncalled for 
firing. May I know from the hon. Minister 
whether he has received he petitions 
submitted by all the political parties—that is, 
by the Nagarik Samithi, etc. of Ballia—where 
they had demanded that a judicial enquiry 
should be held in this matter and whether the 
Government will be kind enough—by the 
"Government" I mean the* "Union Govern-
ment"— to ask their representatives to send 
their memorandum to them or if the hon. 
Minister so likes I can pass on the 
memorandum to him for enquiring into the 
whole conduct of the officials. I also charge 
the State Government that is operating there 
in Lucknow that they are callous in treating 
the reports submitted, as has been mentioned 
by my friend Mr. Tar-keshwar Pande, and 
that because of their negligence this firing 
was resorted to. 

SHRI VIDYA CHARAN SHUKLA    : 
Sir, as far as the facts of the case are con-
cerned, it has been reported that while the 
procession was proceeding towards the 
mosque and just before it reached the front of 
the mosque, the bullock cart on which the 
idols were kept and the bhajan party was 
sitting, that bullock cart was stopped and the 
cart driver along with the bullock cart 
disappeared from there because some 
miscreants wanted that particular portion of 
the procession should pass the mosque just at 
the time when namaz was being held there. 
Then there was a demand to make the 
bullock cart go along the route of the 
procession and then all the trouble   started. 

As far as the question of the memorandum 
is concerned, Sir, I am at pre: i nt unaware 
whether any memorandum has been received 
by us. This memorandum must have been 
received by the U.P. Government. The hon. 
Member is correct in saying that the political 
parties are unanimous as far as this matter is 
concerned. I must give credit to them that all 
of them have done their best to see that there 
is no communal tension, the communal 
colour under these circumstances is 
completely   avoided. 

As far as the other matter regarding tear 
gas and other things are concerned, spe-
cifically for these very matters the District 
Magistrate has been asked to enquire into. 
And when the memorandum is received we 
shall consider the demands made in the 
memorandum. 

SHRI CHANDRA SEK.HAR : Sir, my point 
is this. Is it in the knowledge of the 
Government that before this particular date, 
that is the 8th of August, certain leaflets were 
distributed in Ballia where it was tried to create 
an impression that Muslim communalism was 
trying to create difficulty for the procession? 
Mr. Chairman, with your permission I quote 
only one sentence from the letter of the SSP 
leader Mr. Jagannath Shastri : 

 

With these captions letters were written and 
distributed in the Ballia city. Why did not the 
police take precautionary measures before and 
why did not they try to indicate or investigate 
who were the people behind all this? The only 
thing they did was to resort to firing,' 
unprovoked firing. And when all the political 
leaders tried their best to see that there was no 
communal tension, if all the authorities were 
one in the matter, why did they not impress 
upon the Governor of U.P. to institute a 
judicial enquiry into the matter. If all the 
authorities are one in the matter a judicial 
enquiry should be held to find out who is at 
fault. 

SHRI VIDYA CHARAN SHUKLA : 
I have already indicated that there was tension 
before the procession started and the hon. 
Member has given the evidence of the tension 
that was prevailing before the procession 
started and as far as the unanimity of the 
political parties is concerned, I have said that 
there is unanimity but this unanimity came after 
the incident took place; not before that. And 
when the procession was going on there were 
disturbances as soon as the procession was 
about to reach the mosque and I have already 
stated that the authorities there tried to quell the 
disturbances. They did try but they were 
unsuccessful and that is why unfortunately the 
firing had taken place. 

MR.. CHAIRMAN : I would say I was in a 
state of confusion. Mr. Chandra Shekhar  
raised  a  point  of order  and   I 
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agreed to it that this should be separated. 
Unfortunately and luckily for Mr. Chandra 
Shekhar, his name is not to be found here at 
all and I have called him. Tomorrow people 
may say that I am calling the persons whose 
names are not found here. I want to make my 
position quite clear. Tomorrow you should 
not raise it as a precedent that I have allowed 
Mr. Chandra Shekhar. He has made his 
contribution quite all right. 

SHRI Z. A. AHMAD (Uttar Pradesh): Sir, 
I want to know from the honourable Minister 
whether he is aware of the fact that there are 
certain complications inside the municipal 
board as a result of which certain other 
communal-minded elements were planning to 
bring about a clash on that day in front of the 
mosque in order to serve their own nefarious 
ends. That is number one. Then number two. 
I want to know whether he knows that before 
this incident took place a number of 
unauthorised leaflets were circulated—
leaflets of an inflammatory nature—and 
whether he is aware of the fact that several 
political workers went to the District 
Magistrate and requested him to find out as 
to who was circulating those leaflets. The 
District Magistrate said that he was not aware 
of any leaflets in circulation and that he 
would look into the matter although he did 
net do anything. And those inflammatory 
leaflets had their reflection on certain persons 
belonging to a certain community. Is he 
aware of the fact that special preparations 
were being made in order to bring about a 
clash in front of that mosque on that 
particular day. In view of all this, the 
question is, why did the District Magistrate 
and the the police authorities not take 
adequate steps in order to stop the occurrence 
of such a clash? Before the clash took place 
they did nothing. They did not arrest anyone. 
They did not detain the antisocial elements—
the communal-minded elements who were 
planning to bring about a clash. They did not 
do anything. They allowed matters to drift 
when an extraordinary procession was 
deliberately taken out in order to bring about 
such an ugly situation in front of the mosque. 
Now after that situation developed, my repori 
is that the Police Force stationed thert was 
quite enough to disperse the crowc through a 
lathi charge. In fact aftei the first lathi charge, 
almost half of the crowd disappeared. The 
remaining crowc also could have been 
handed more tact fully and could have been 
dispersed througf a lathi charge but the Police 
got panicky 

and untimately resorted to firing. My 
contention is that the incompetence of the 
District Magistrate and the Police has been 
proved to the hilt, that they did not take any 
precautions earlier shows that they did not 
follow the instructions of the Government that 
in such cases strict action should be taken 
before the incident occurs. They did not 
follow that; they violated the instructions of 
the Government. 

SHRI B. K. P. SINHA (Bihar) : The 
District Magistrate and the S.P., according to 
his statement, were resting in their bun-
galows. 

DR. Z. A. AHMAD : Yes, Thirdly, when 
the situation got almost out of their hands, 
when they thought that they could not 
manage, they resorted to firing, though the 
situation that existed at that time did not 
warrant the firing and through a lathi charge 
the crowd could have been dispersed. In view 
of all this, I submit that it is a proper case for 
enquiry by a judicial authority. It is not a case 
which should be handed back to the same 
officers who are responsible for this ugly 
development. Therefore I submit that a 
judicial enquiry into the matter should be 
made. 

SHRI VIDYA CHARAN SHUKLA : The 
Member mentioned something about the 
complication about the Municipal Committee 
at Ballia. We are aware of that complication 
and that was also one of the complicating 
factors as far as this incident goes. Shri 
Chandra Shekhar mentioned about the leaflets 
and we shall find out certainly why no 
precautions were taken. As far as the special 
precautionary matters were concerned, I have 
already stated that in anticipation of the 
trouble and because of the tension prevailing, 
some precautions had been taken, a barricade 
was erected across the Mosque to see that the 
procession did not enter it. It is another matter 
that the precautions that had been taken were 
not enough or more should have been taken. 
This could be argued. As far as the question of 
a judicial enquiry is concerned, I have already 
stated in reply to Mr. Chandra Shekhar that 
when the memorandum is received, we shall 
consider it. 

 
MR.   CHAIRMAN   :   I   gave  vou  an I 

assurance that your name shall come. 
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SHRI A. P. JAIN (Uttar Pradesh) : There is
no question of the memorandum. The facts as 
already admitted by the Minister make out a 
good case for an immediate judicial enquiry 
and I think Mr. Rajnarain's demand is perfectly 
correct. If other parties have made a demand 
through memorandum, this House has also 
made a demand and the facts make out a 
perfect case. I do not know why the Minister is 
hesitating. 

MR» CHAIRMAN : I am sure the 
Government will consider this matter 
carefully. 
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MR. CHAIRMAN : I must give a firm 
ruling on one matter and i* is that those names 
which are not mentioned here in this Calling 
Attention will not be called. Otherwise it will 
be impossible to get on with   the   business. 

SHRI SUNDAR SINGH BHANDARI : I   
have   already   been   called,   Sir. 

MR. CHAIRMAN : If so, it is unfortunate 
and I am sorry for it, and hereafter  I  shall not  
call like this. 

SHRI SUNDAR SINGH BHANDARI : 
Nobody outside the list. 

MR. CHAIRMAN : When there are too 
many names as in today's list, it is impossible 
for me to give the occasion to those   outside   
the   list.    It is impossible. 

MR CHAIRMAN : I shall certainly consider 
it. I shall certainly give the occasion to say 
what he wants to say, because no name from 
the Jana Sangh group   has   been   mentioned   
here. SHRI A. P. CHATTERJEE : Sir, may I also 

put a question on Gonda and Chhata? 

MR. CHAIRMAN : Let me proceed with 
the names that are mentioned here. Mr. Jagat 
Narain is not here. Now Mr. Tarkashwar   
Pande. 

 

 

MR.   CHAIRMAN   :   Yes,   certainly. 
Now Mr. Bhandari. 
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MR.   CHAIRMAN   :   Now   regarding 
Gonda, Mr. Bhargava. 

SHRI M. P. BHARGAVA : Sir, from the 
statement of the hon. Minister .    .    , 

MR. CHAIRMAN  : I shall give you an 
opportunity. 
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SHRI M. P. BHARGAVA : May I know 
from tbe hon. Minister whether the report 
received says that the SP who went to conduct 
an enquiry contacted the women in question 
and whether her statement is availabli with the 
police? If that statement is not available, I 
would request the hon. Home Minister to 
depute some independent officer to hold an 
enquiry on the spot there. _ 

SHRI VIDHYA CHARAN SHUKLA : Sir, 
I have already indicated that when the SP and 
the other officer went there, none, including 
that woman, told them anything. This is the 
report that we have got. 

SHRI M. P. BHARGAVA : Was that 
woman contacted? 

SHRI VIDYA CHARAN SHUKLA : This 
has not been specifically mentioned but 
'nobody' would include that woman also, who 
is a resident of the village. If that woman was 
contacted and if she had alleged this, then they 
would have said so. Nobody complained that 
this had happened. So. we could only presume 
that when the official report says so, no- 
I body in the village, who was questioned or 
was heard, asked about this matter or alleged 
any such thing. {Interruption) Then,    we    
cannot    say    that the woman 
! could have said  that  but the police had 
j avoided  her. 
 

    SHRI ARJUN ARORA (Uttar Pradesh):  He   
has   not  replied   to   Mr.   Bhaigava's I 
question. Mr.    Bhaigava's    question    was I 
whether   that   ladv   was   contacted? The 
Minister has not stated that she was contacted   
or    vvas    not    contacted. He   has only   
given   a   genreal   analysis   and   the 
dictionary meaning of the word "nobody". 

SHRI VIDYA CHARAN SHUKLA : I have 
already said that we do not have information as 
to whether that particular ; woman was 
specifically contacted, but when I said that 
nobody has made the allegation, then I presume 
that even that lady, about whom these 
allegations have been made, did not make any 
such allegation. This  is  what   I   have  said. 
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SHRI Z. A. AHMAD : Now, Sir, it seems 
there is a sericus difference on fact?. On the 
one hand, there is the report of the Police 
Superintendent, whose sub-ordiiates were 
embolded by this incident and against whom 
there ?re serious charges. He is supposed to be 
the senior police officei who controls his 
subordinates and the enquiry is entrusted to 
him. He goes to the village, which has been 
terrorised. T use the word 'terrorised' because 
the villagers have been beaten up. Women and 
men have been dragged to the police station 
and there the allegation is that they have been 
made naked, insulted and all the decencies of a 
civilised life have been offended. New, in 
view of these ssrious charges, it is a matter of 
surprise that the very Pclice Supreintendent, 
against whose subordinates and against whom 
indirectly—because he is r;sponsible 
ultimately for law and order there— there are 
such serious allegations, is sent there to make 
an enquiry. On the basis of the report of that 
Superintendent of Police the Government 
comes to a decision that nothing has happened. 
On the one side is the version of the Superin-
tendent of Police and on the other is the 
version of hon. Members of this House and 
that House. You have to weigh it in the scale. 
You have to put this on one side and that on 
the other side and then come to a decision. I 
should have thought that, in view of the fact 
that Members of Parliament and responsible 
political representatives of parties have made 
such serious allegations on the police, the re-
port of that particular police officer would be 
given no credence. An independent authority, 
an independent person should be appointed to 
go into it. Either these people are telling a 
falsehood or the police men are telling a 
falsehood. There are serious differences on 
facts. Therefore, an independent authority 
should be set up in order to go into the charges 
made against the police and the contention of 
the hon. Members. That is my submission. It is 
a very fit case for an independent authority or 
a senior official, who need not be a police 
officer, or for a Judge to go theie and hold an 
independent enquiry. The villagers should be 
given due protection. They should be assured 
that ihey will not be victimised in case they 
say anything against the police or in case they 
give out the facts as they were. Therefore, I 
submit that the hon. Minister should 
immediately accept this proposal for holding 
an enquiry by an independent authority. 

SHRI VIDYA CHARAN SHUKLA : 
I have already indicated the sequence of 
even's as they took place in my main 
statement. A forest guard was illegally 
detained by certain villagers. Then two 
constables were sent to rescue the forest 
guard. Then, the people who had been 
detaining the forest guard attacked those 
two constables, snatched thier muskets, 
took away their cartridges and detained 
one of the constables. The other con 
stable ran away from there. He went and 
reported the matter. The police force 
came and then it rescued the police cons 
table who was detained there. 
All these things happened. I do 
not know whether it is correct to say 
that the police were terrorising the vil 
lagers. Regarding this matter a serious 
allegation has been made and we shall 
consider  what  best  can   be  done  about 

 

SHRI A. P. CHATTERJEE : From my own 
personal experience of what the police officers 
have been doing in certain Thanas of West 
Bengal. I am prone to believe the truth of the 
statements which 
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[Shri A. P. Chatterjee] 
"ave fallen from Mr. Rajnarain. Apart 'rom 
that, my belief or disbelief does not matter, 
may not matter much for the hon. Minister, 
but what I am putting to the hon. Minister is a 
simple question. It is this, that some 
allegations are made against the police and the 
Superintendent of Police goes to make an 
enquiry. That itself is ridiculous and 
laughable. Even that may be pardonable 
provided as happens in all cases of enquiries 
in respect of cognisable offences—certainly it 
is a cognisable offence to make a woman 
parade naked, stripped of her clothes, it is a 
cognisable offence—in all enquiries in regard 
io cognisable offences the police officers are 
under an obligation under the law—I am 
quoting the law—to make enquiries and make 
written records of what they learn from the 
villagers. I am putting this question to the 
hon. Minister whether such a written record of 
statements obtained from the villagers is there 
or not. In this connection I may also ask hirn; 
was any attempt made by the Superintendent 
of Police to get written statements from the 
villagers? Were they obtained or not? Was 
any attempt to get such written   statements   
made   or   not? 

In this connection, Mr. Chairman, I am 
making this point once again that it is no use 
making a roving oral enquiry. The enquiry in 
such cases of serious allegations must be an 
enquiry in writting, and whether that written 
enquiry has been made or not, that must be 
first of all made known to us. That is one 
thing. 

Secondly, the hon. Minister just now said 
that in view of the seriousness of the 
allegation he will take further steps. Dr. 
Ahmad has said that an officer who must not 
be a police officer should be sent to make an 
enquiry. I am putting this to the hon. Minister 
that if he actually accepts the suggestion—
and I think that he is a little prone to 
accepting the suggestion, from what has fallen 
from his lips just now—in view of the 
seriousness of the allegations he will think 
over the matter and see to it that this officer, 
when he goes for enquiring into the village, 
will be accompanied by certain independent 
citizens so that the real fact may come out. 
This is the second thing which I am  putting   
to the hon.  Minister. 

The third and the last thing which I am 
putting to the hon. Minister through you Mr. 
Chairman, is this that as Mr. Bhargava has  
said,  and  at  the  risk  of   repetition 

I will say, we want a statement in writing 
from the lady in question. That must be 
procured by the hon- Minister from that lady, 
and that statement of the lady must be taken 
by a responsible officer in the presence   of 
independent  citizens. 

These are the three qustions which I am  
putting  to  tbe hon.  Minister. 

SHRI VIDYA CHARAN SHUKLA  : 
As far as the recording of statements is 
concerned, the statements were recorded by 
the Deputy S.P. who went along to the 
village. (Interruption.) They must be 
available with the State Government. The 
statements were recorded on 2nd August. As 
far as the question of citizens accompanying 
and statement by the woman is concerned, I 
have already said that I shall give most 
serious consideration to the suggestion made 
by the hon. Member and take a decision 
quickly as to what to do about this matter. 

SHRI M. P. BHARGAVA : May I make a 
submission? The report on the enquiry should 
be reported to this House. 

SHRI A. P. CHATTERJEE : I agree with 
Mr. Bhargava that it should be reported  to  
this  House. 

SHRI DAHYABHAI V. PATEL (Gujarat) 
: The question was raised on the 14th. Why 
has he not called for the information ? That 
should be available today. Was he sleeping all 
this time? This is a very serious matter. It 
should shock all decent society that such an 
atrocity could be   committed. 

SHRI VIDYA CHARAN SHUKLA : 1 I 
have given all information that is ne-! cessary. 
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SHRI ARJUN ARORA : The Minister 
appears to be firm in denying what Mr. 
Rajuarain and Mr. Ram Sewak Yadhav have 
said as having happened. There are two 
things about it. It is not Mr. Raj-narain alone 
who has said that in the House. Certain 
newspapers have taken courage to publish 
the whole story. If the Minister is firm in 
what he says and if he firmly believes that 
what he has told is correct, will he advise the 
Government of U. P. to proscute those 
newspapers which have published this story? 
Then the newspapers will, in the court of law 
in thier own defence, have the opportunity to 
establish the truth of what they have 
published. It is a serious matter because what 
is said to have happened has not happened in 
a city; it has not even happened in a village; 
it has happened in a forest area. Forest areas 
are inhabited by the most backward people of 
our society. But it is our duty to protect them. 
If they do not come forward and make a 
Statment, even then the prosecution of these 
newspapers will give the courts an 
opportunity to go into the allegations. What 
has been published in two newspapers which 
I have received, even a Hindi paper, cannot 
be dismissed merely because the 
Superintendent of Police has    reported    in    
a   particular   manner. 

 
SHRI VIDYA CHARAN SHUKLA : I have 

reported to this hon. House the information 
which has been conveyed to us by the 
Government of U.P. I have not either confirmed 
or denied any of the allegations here. I have 
only said when the S. P. went to enquire about 
the allegations with another officer, no such 
complaints were made to him. And when he 
wanted to further find out if there were any eye-
witnesses, nobody came forward to say all 
those things. I have also said here that in view 
of the seriousness of the allegation and the con-
cern expressed by hon. Members we shall 
further think what further steps we shall take 
about it. All the suggestions which the hon. 
Members were making we shall take   into   
consideration. 
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MR. CHAIRMAN : I shall now take up the 
third point. Do you want to say  something,   
Mr.   Bhargava ? 

SHRI DAHYABHAI V. PATEL : May I 
request you to ask the Home Minister to give us 
a proper reply to this? We will be adjourning in 
about a fortnight. Before the House adjourns 
the Home Minister should make enquiries 
independently and give us a proper report. This 
is a thing that will shock all   human 
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decent society. I am surprised that the Home 
Minister is sitting calmly and answering as the 
British administration used to  do  in  the  days  
before freedom. 

SHRI  M.   P.  BHARGAVA   :   May  I 
know from the hon'ble Minister whether the 
Sub-Divisional Magistrate in his report has 
given any reason why he found the two women 
and the girl badly beaten? What was the cause? 

SHRI VIDYA CHARAN SHUKLA : Sir, 
this is regarding the third incident in the 
Chhata village. The report that has been given 
to us says that when they reached the village 
they found the girl— she had some abrasions 
here and there— and the two women who were 
lying on the cot. When pursued the villagers 
agreed to send them to hospital. 

SHRI M. P.   BHARGAVA : How did 
they  come  to  that  condition? 

SHRI VIDYA CHARAN   SHUKLA  : 
I am coming to that. After this the three 
persons were sent to the hospital. The medical 
report was obtained- The medical report does 
not show any ostensible injury or marks of 
beating on the two women. 

As far as the girl is concerned, I have already 
stated that she had some injuries on her person. 
It had been stated by the magistrate. He 
enquired into it and came to the conclusion that 
the girl sustained this injury. Because she was 
standing on the roof of the house when the 
police party approached she had a fall. I am not 
saying whether this report is correct or 
incorrect. But this is the report that I have 
received. That is what the hon'ble Member 
wanted to know. 

MR. CHAIRMAN : Mr. Rajnarain, you 
want to say something? 

» 
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PAPER LAID ON THE TABLE 

THE   COTTON   TEXTILES    (CONTROL) 
SECOND    AMENDMENT    ORDER,    1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI MOHD.    
SHAFI    OURESHI):    Sir,    I 

beg to lay on the Table, under sub-section (6) 
of section of 3 of the Essential Commodities 
Act, 1955, a copy of the Ministry of Commerce 
Notification S. O. No. 2463 (in English), dated 
the 2nd July, 1968, publishing the Cotton 
Textiles (Contiol) Second Amendment Order, 
1968. [Placed in Library See No. LT-1742/68.] 

PRESENTATION     OF     THE    
FIFTHREPORT     OF     THE      

COMMITTEE ON SUBORDINATE 
LEGISLATION 

 

MOTION RE- APPOINTMENT OF A 
MEMBER  OF RAJYA SABHA TO THE 
JOINT COMMITTEE OF THE HOUSES 

ON THE   LOKPAL    AND 
LOKAYUKTAS BILL, 1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY): Sir, I beg to move   the   
following   Motion    :— 

"That this House concurs in the re-
commendation of the Lok Sabha that the 
Rajya Sabha do appoint a member of the 
Rajya Sabha to the Joint Committee of the 
Houses on the Bill to make provision for the 
appointment and functions of certain 
authorities for the investigatoins of 
administrative action taken by or on behalf of 
the Government or certain public authorities 
in certain cases and for matters connected 
therewith, in the vacancy caused by the death 
of Shri Harish Chandra Mathur, and resolves 
that Shri Ram Niwas Mirdha, Member of the 
Rajya Sabha, be appointed to the said Joint 
Committee." 

The question was put and the motion was 
adopted. 

RESULT   OF ELECTION TO THE 
COMMITTEE ON  PUBLIC  ACCOUNTS 

MR. CHAIRMAN : Shri G. H. Vali-
mohmed Momin being the only candidate 
nominated for election to the Committee on 
Public Accounts, he is declared duly elected to 
be a member of the said Committee. 


